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IN THE CENTRAL AEMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 
t 

AT HYDERABAD. 

O.A.No.820/93. 	 Date of. Judgement 

Y.Indira Devi 
Ramrao 
S.A.Rahman 	 .. Applicants 

4 
Vs. 

The Accountant General(A&E), 
Andhra Pradesh, 
Hyderabad. 

The Comptroller & 
Auditor-General of India, 
New Delhi. 

The Secretary, 
Ministry of Finance 
(Dept. of Expenditure), 
Govt. of India, 
New Delhi. 	 .. Respondents 

Counsel for the Applicants 	Shri C.Suryanarayana 

Counsel for the Respondents : Shri G.Parameswara RaoX,Xot  
for Rl and 2. 
Shri V.Bhimanna 	X eewt 
forR3 	 X4 & 

CORAM 

Hon'ble Shri A.B.Gorthi : Member(A) 

Judgernen t 

The grievance of the Applicants is that their pay 

should have been stepped up w.e.f. 1.8.87 and actual 

monetary benefits given from that date and not from 

10.1.89 as has been done by the Respondents. 

General(A&E), Andhra Pradesh, Hyderabad approached this 

Tribunal in O.A.No.229/90 which was decided on 14.2.92. 

In the said judgement the Respondents were directed 

to step up the nay of fha Ann14-- 	-- 
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not merely on a notional basj5 but with 
actual monety 

benefits Conseqi,jeniy, a further direction was give&\ 

to the Respondents topay the arrears of salary from 
1.8.87 to 9.1.9 by stepping up their pay on par with 
their immediate juniors woe.f. 1.8.87• 

I see no reas, to defer with the aforesaid judge_ 
ment of the Tribunal. Accordingly, the Respondents are 

directed to pay the arrears of Salary of the Applicants 
from 1.8.87 to 9.1.89 by stepping up their pay on par with 
their immediate juniors w.e.f• 1.9.87 	The said arrears 
shall be paid to the Appli5 within three months 

from the date of this order. The application is allod 

accordingly without any order as to costs. 

4, 

 

Dated: 	Q1fian., 1994 

br. 
L. 

984P t~—Reoint-, 	_N__ 

1. The Accountant Genoral(A&E) A.P.flycjerabad 

The Campt±oller & Auditor_General of India, Now Delhi. 
The Secretary, ministry of Finance(oopt Govt. of India, New Delhi. 	 o? Expenditure),  
One copy to Sri. C.Suryanaray9 advocate, CAT, Hyd. 

One copy to Sri. G.Parameswara Raa, SC for R-1 

One copy to Sri. V.Shirnanna SC for R-3, CAT. Rvd. 
- 	

- 	 ,, 	 nya. 
8. One spare copy. 
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IN THE CTpj ADI'flNIsTp,A4h TRImNAL }ÜERABAD BENCH ; H'tEPAsA 
I 

THE. HO 	'3i,E MR .Jtf-fIcE V.aE~4Dk1 r.o 

I 
VICEcHn' 

ANb 4' 

TEE HON'BLL MR.&.L.GORTMI ijn3'tcA)ft 

AD 

2tE lION' BLE MR.T.4IRaNDpJsfl RE QU! 
I 	MEMEER(j) 

p 
THE HON'BLE MR.R• 	

fAR :MEMBER(k) 

Dated; 	f-199 

WJJJWNENT; 	 ri 

1ctC7NO 

O.A.No. 	9 

A&mittea and Interim thrections 
iSIued. 

Allowed. 

Djosed of with directions 

Dis4ssed as withdrawn 

Dismsed for default. 
Rejected/ordered 

No order as to Co tmij4jeTTjUfl1ft 
o:.spAtCH •flJ 

3Ptt199's r/ 




